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Thursday, the 27th July, 2000/5 Sravana, 1922 (Saka)

The House met at eleven af the clock, Mr. Chairman in the Cha...
SUSPENSION OF QUESTION HOUR

MR. CHAIRMAN: Question No. 61. (Inrerruption).

SHRI PRANAB MUKHERIJEE (West Bengal): Mr. Chairman,
Sir, T havc given notice of a motion for the suspension of the
Question Hour and [ would like to draw your attention to a fact
which is very serious. It concerns not only the individual Members
but also the dignity of the House. Sir, yesterday, an item was slated
in the List of Busincss that Mr. Ram Jethmalani will make a
statement explaining the reasons for his resignation from the Council
of Ministers. That item was admitted, it was listed in the List of
Business. Thereafter, that item did not come, and when the Chair,
after transacting the business up to the items preceding that item,
took up the next item, skipping that particular item, I raised a point
of order under rule 23 of the Rules of Procedure and Conduct of
Business in the Council of States and wanted to know the reasons
why that particular item was skipped. Thereafter, we were told that
the statement which the Member concerned, here Mr. Ram
Jethmalani, forwarded to the Rajya Sabha Secretariat at .45 A M.,
was running into hundreds of pages and it contained certain contents,
certain statements, certains facts, certain observations and certain
comments which cannot be permitted to be told in the House as per
the Rules of Procedure and Conduct of Business of this House.
Therefore, a peculiar situation was created and the Chairman
satisficd fumself that the statement should not be made yesterday and
we accepted that position because proviso to rule 23 says that if the
Chairman is satisfied that there are reasons for deferring a particular
item, that can be done and we satisfied ourselves. It was expected
that the statement would come today because 24 hours have passed.
But instcad of that, there is no mention of that particular statement
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in the List of Business for today. We do not know as to what has
happened. But in between in the morning newspapers, we read:
“supposed to be the statement, alleged tc be the statement.” Nobody
is there to authenticate and it is stated there that he did not resign.
He was sacked by the Prime Minister. Knowing fully well,
Mr. Chairman said that this Hause has no responsibility so far as the
Confidence Motion or No Confidence Motion on the Council of
Ministers is concerned. That is the job of the other Housc. But
surely, this House has the right to have information as to what
actually happened. We thought that we are the privileged one,
because the Minister who resigned belongs to this House. He will
come to this House and cxplain the reasons which compelled him to
resign from the Council of Minister, and we were quite happy when
the statement was recorded that he is going to make a statement.
Now, not only that, we are told, that too through the newspapers
again—the Member could have come to the House, could have
mentioned it, could have tried to take his colleagues into
confidence—that if the Rajya Sabha does not give him time to make
a statement by today, then, he should have the option to withdraw
his offer. Sir, is Rajya Sabha a bargaining Council? Can any Member
of this House take this House for granted that he would like to make
a particular statement and can he fix a deadline that if he is not
allowed to make his statement by that particular deadline, he
withdraws his offer? Nobody forced him. As per the practice, the
Member concerned may opt to make a statement; he may not opt to
make a statement. But surely, he cannot take the House for granted
and make an issue that unless by such and such time, he is allowed to
make a statement, and if this information which you are having is
correct, that the contents of the statement which he tried to make,
cannot be allowed as per the Rules of Procedure and Conduct of
Business of this House, am I to belicve that a senior lawyer, who
happened to be the Law Minister of the country, did not know the
rules of the Rajya Sabha, did not know the procedure, did not know
what part of the statement can be allowed as per rules or what
part of the statement cannot be allowed? Is it not a
case of clear manipulation? If somebody tries to open a bargaining
counter with the Government or with somebody saying
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‘look, you accommmodate me, you try to help me, otherwise, I am
going to spill the beans’, can this forum be used for that purpose?
Unless, Mr. Chairman, this issue is cleared it will be very difficult for
us to transact any business and cooperate in the transaction of the
business of the Housc. Now the question is, first, the Government
comes. Here, the Prime Minister is present; he can clarify the
position at least on onc point, whether Mr. Ram Jethmalani was
sacked or whetker hir. Ram Jethmalani resigned from the Council of
Ministers. At least, somebody should authoritatively tell us as to what
is the position. What is ric position in regard to the statement? Why
has this happened? Why these types of statements are coming
through newspapers? The point is whether there is any remedy so
that this House is not manipulated and somebody, being a Member
of this Housc, does not use it to further his political career or
advantage, Till this issue Is sorted oui, Mr. Caairmarn, Sir, most
respectfully, I would like to submit taat let the Questicn Hour be
suspended and let the Mcembers give their views. It is a question of
the presuge and dignity of the House and see how this Hounse is being
manipulated. It must be resolved; the House should not be allowed
to be manipulated by any individual, however powerfui iic or she
may be. There was no compulsion on Shri Ram Jcthmalani to give a
notice to the Rajya Sabha Secretariat that ‘I woeuld like to make a
Statement’. He gave a notice, Thereafter, hg told the Eecrctariat and
many of us are in personal knowledge, that hc would send the
steteruent sufticiently ahead. At .45, this statement comes, and this
stetunicnt contains 73 many things, which cannot be allowed as per
the rules. Then what is it but a glaring example of manipulation;
munipulation to further the political career 2ad biterest of certain
individuals. Can this august forum be utilised for that? This is matter
or which T do hope the Members will give their opinion, and this
issue should be sorted out. Thank you, Mr. Chairman, Sir, for giving
aie permission and I de hope the Question Hour would be suspended
and this issue taken up immediately.

SHRi NILOTPAL BASU (West Bengal); Hon. Chairman, Sir, it
is indeed very serious to see the turn of events. This is difficulty for
us. For whatever reasons, this item was listed yesterday. Therefore,
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some authentic version should come, either from the Government or
from the Chair, as to how the events have happened and how we
could allow ourselves to be put in this ridiculous position. That
Member is claiming privately that he has been sacked but the
Government is -saying that he has resigned. Parliament is now in
session. Therefore, an authentic version should definitely come from
the Government, on the floor of the House, giving us the details as
to how all these things have happened. On the other hand, we should
clear ourscives about the fact that he cannot be allowed to make that
personal explanation. It is because of the fact that his statement and
the procedures he adopted do not comply with the rules of business
of this House. The position.of the Rajya Sabha, as an institution, gets
totally undermined. Therefore, Sir, in the intcrest of this House, to
protect the traditions of this House and the institution, something has
to be done. I think, Sir, it will be proper for the Government to
explain the position, as well as some e¢xplanation from the Chair as to
how this unfortunate and unseemly development has taken place,
which is threatening the very reputation and the very prestige of this
very great institution.

st T AT (ST ) 998 Y F nara fFa AY 9% 8 A wem o
facget T on W ¥ 1 39 v oY = AR saen 9 § 5 W # e fed o
fefer 3 AT = T S SEEeA R R e F A e g ¥ awag
@ & | T T uE W e qE W YR w & Y O d an d ik ga

SHRI PRANAB MUKHERJEE: We are not concerned.
(Interruptions) We have nothing to .do with Jethmalani.
(Interruptions) :

MR. CHAIRMAN: Please sit down (Inrern;grions) 9% 19 ¥
7w g, $ o A T W st
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T RS § e WE wad I3 o 8 s R 8 s wd Ad R wwa
wziz 3 F fon, a7 39 ot el @ wm Rede ¥ 91 9 ¥) v s AR
Mg q T DEHZ WY R W it was only a letter, B FRRAL T T [
fiF Reliz ST Wi HEN IEY o F8 A8 3T S FE it will be well in
advance 3T /@ ST In good faith ¥4ife 3mEe Hag ¥, sl
T foan &, 39 o @ w0 TR R A ok YW H o fen T ) R
s | &7 = g S, whole dav, 1l night 38 9911 FE IR IE T
Yoed fodl & 3o 9 w1 fF T e 1 oeg W@ sl s v @ wifs
IEF T 17 X9 W Fed W &R 8/ ¥ ¥ IR 1 IW FHvR F TE T
Ty ¥ o fonwr 5o T wigRe, FEiRSfaw, fode, sgo 3o fam TN @) oW =
TR U S s 9 MR & anindire, e ¥ Qe e fRRRae
Hmiord A Rom i A eI e AR I @WRHE T
FrfrEfyme fare THOHCE § waoe =91 &, o7 o T ¥ 09 ¥ a1 =
%7 ¥1 ¥ SR Ry A6 TE FEN W e N W O T g ) R
I TE W @ o 7 uE SEEZE W 99 € T 5 7 W T € IR 2@
U7, IIE WHY THH AIER I WM, Fow ¥ YAl @ 9@m @ e
o e Tt I { feee 3R ¥ ) @ g8 P adw ad ¥ gl @
N W | ITF T 9 TH D T | 3 78 Tl e off e 9w | s
ffre) il B 9 R R wel @ T R e e waw Of fs e R
fr iz 3, 3N B Ol @ T 2, ¥R A 99 8w ¥ i 9 Pl
T @ T BR w5 A R SRepE w@ R T, Rt 3 dun @
21 om0 o el @ o smve 9 o) Af 39 Tifede fAmW uE o1 R
fetrz errpie Witk e & g 3 ¥ 1w g fade Tgie ffed & 3 ol
fofrzt 3 ow feme o i & 35F 9 =F Y Tfed ) IfFT T w98 9
79 9 Hraa | o Bl o W 99w A T 3 SO @ §oem ¥ € e
T AT R T U o) W T wa S ) 39S qoiRE s w|
iz ok TF G Sz § T w0 A o R sm vell =8
MR, O TR, I maF koo
Trll foglier ¥ o S orar & WY daw #1 B A OTR @ TiE e
fac @ X S §m) Nobody, no hon. Member, no imstitution
in the country, can cow down the Chair of thit House to
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do whatever he likes T8 faivm 39 o3 I8 ¥ 36% AT H W
o FE ¥ A w7 AR | 7 foghem o # | e oand A womow A6 & #)
& fafied & s T o | 6% SR g I foa® R w fasdvm ¥ e
amg ¥ whd & o fram 7F ¥ W ¥ we e 9 fRgiwm }

SHRI KAPIL SIBAYL (Bihar): Mr. Chairman, Sir, what you
have said just now concerns this institution. It does not concern an
individual Member. It concerns the dignity of this institution and I
am saying this apropos Rule 241, which talks about personal
explanation of any Member of the House. If I may be permitted to
read it out... '

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Sir, has the
Question Hour been suspended?

MR. CHAIRMAN: No, no.

SHRI KAPIL SIBAL: ‘A Member may’ ...(Interruptions)... The
hon. Chairman has said that let this matter be discussed...

MR. CHAIRMAN: This is reflection on all of us on the whole
House, on the Chairman, on the Secretariat—that some people feel
how we have been manipulated. I' do not think we can be
manipulaied. This House cannot be manipulated, this institution
cannot bc manipulated, the Chairman cannot be manipulated, the
Sécretariat cannot be manipulated. The sovereignty and the dignity of
this House arg supreme. We are not suspending the Question Hour
because this is the question of the dignity of this house, of the
Members of this House and the behaviour of this House.
(Interruptions)

st A ew: F o wawEn WER 1 o9 AT ... (SEU)
o ARy, (SHEEA)

SHRI KAPIL SIBAL: I am deeply obliged, Mr. Chairman, Sir.
If I may be permiited to read rule 241, it says, “A Member may, with
the permission of the Chairman, make a personal explanation
...(Interruptions)
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st AR WEw: oy =Een ¥ 9 #)
st wumfa: B T 2 A, (swErem)
Mt & waW @H (F0F): JWEE I we R Y. (=aue)

SHRI KAPIL SIBAL: Sir, it says, “A Member may, with the
permission of the Chairman, make a personal explanation although
there is no question before the Council, but in this case—which is
very important — no debatable matter may be brought forward, and
no debate shall arise.” So, when Mr. Jethmalani came to you for the
purpose of giving his personal explanation, he was well aware of the
contour of this rule. He very well knew that no debatable matter may
be brought forward and no debate would arisc. He knew that in the
statement, which he had filed before you, he couldn’t make any
allegations that might be the subject-matter of a debate. And he told
you, Sir, as you have informed, that he would give a statement much
in advance. Yet, we are told, it was only the next morning, at 9.45,
that he sent the statement, with 87 annexures, and ali the annexures
apparently —now we know it through the Press—related to matters
which are not debatable matters. They cannot to discussed in this
House. The hon. Member knew it very well. So, we have to look at
the intent of the hon. Member. When he came to this House, he
wanted to manipuiate the procecdings of this House so that these
martters, which cannot be discussed, are brought to public knowledge,
to denigrate not only this institution, but also the other institutions of
this country. That is what all the Members of this House are to be
concerned with. You have also mentionecd a very important fact,
namely, that when he appended some documents with the statement,
they included certain secret documents, which he himself had marked
as ‘secrct documents’. Now, are we to believe that an hon. Minister,
when he either resigned or was asked to demit office, carried with
him copies of sccret documents so that he could use them for
manipulating this House for his personal purposes? Are we to believe
that, Sir? We know very well that, per se, this is a very serious
crimina! offence not only under the Official Secrets Act, but also
under oihcr statutes of this couniry. The hon. Member is a leading
lawyer, It is not that ke is innocent. He was aware of all this and yet
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he relcased those documents to the Members, and other institutions
had, in fact, no chance to give an explanation on what he had said.
So, the Government owes it to this country, apart from this House,
to explain as to what they have done during the last 48 hours, after
the resignation of the hon. Membcr, who was a Minister in their
Government and who had placed secret documents, which ought not
to have ever come before the public. The hon. Prime Minister is
here; it is his duty, and I would request him, in fact, to give an
explanation as to what the Government is thinking to do, as to what
action it will take because, unless that is done, this House will not be
satisfied. Apart from this, the dignity of the House must be
maintained.

MR. CHAIRMAN: I think what he has said is understandable.
The situation, at present, is that we have sent all the points, which
the hon. Member has made, to the Ministry of Law. We are
expecting a reply. The Government’s reaction will come in the
Ministry of Law’s reply. (Interruptions) Let me tell you, so far
as...(Interruptions) If you want to ask _any specific question
...{Interruptions} :

SHRI KAPIL SIBAL: Yes, Sir, they were all secret documents.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
THE MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAIJAN): Under which rule? How can he ask specific
questions?

MR, CHAIRMAN: The |basic point is that we
have...(Interruptions) sent a copy of those documents to the
Government ...(Interruptions}

SHRI KAPiL SIBAL: It has been published in the press.
..(Ir'erruptions) T am sorry to inicrrupt, but I want to make one
noint clear. ...(Interruprions) You are talking about the documents
that came to you... ([nierruptions) These arc the very documents
whick has been published in today’s pewspapers. The Government
iinows about it. The Prime Minister knows about it. ...(Inierruptions).
We * want an explanation from the hon. Prime Minister.
...(Interruptions) ‘
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SHRI SURESH PACHOURI (Madhya Pradesh): There is a
mention of the document. ...(Interruptions) S Yg difg o7 9 &%

SHRI KAPIL SIBAL: Yes. ...(Interruptions)

it Higwre Geiw (et ame): 9% O fak GER 6 99 wed § f
B W PR FRERTe ¥ ok AN w W ¥ . (=mweEm)

T of wfae fasmen: w2 ¥ S wa@ 99 .. (SEREE)

“of} Higwre WEIR: TUE A S Tet 9 ¥) A section of the Cabinet
led by the Prime Minister ...(Interruptions) S el ot st & wame
#G 31 Mg T WA ¥ o T @ auia s W wwa € W & o
@t 5l T € e w9 e A W wge € 9 e F I uw Wy
a1 T %) fad wd T F e € 9d 95 Saey & W F 3 fam oo
T}l St @ Sy A HeE fan W ¥ oW IWH 9K 98 Tl HNH
a 9% ¥ A gz o = =W few fr el & Wy oF sndifede e ¥
fole W@R &y O fEmry dfew o §90% 99 i }, I & am S
2. (zaur) Jf weR W = W@ e, NuW T of gw AR € wue e o
*0 A T A @ g B end R g wern 7 o W v ¥ 9 9w Sl
7t & i o 98 v e ) wlvid 30 F B e @ A & e g o
U WINT TR M7

SHRI PRAMOD MAHATAN: [ rzally fail to understand what
kind of a statement you want from the Prime Minister? Waat has he
got to do with this?

SHRI NILOTPAL BASY: A person whe 3 & Member of the
Council... {Inferruptions).

C oft g welin: S S EUR TEAERTA 3N AW w® g Werm $oan
# 0 o IR % ar BF ¥ ofiem 3 o veiz i a9 e e w
T W B, ¥ oom W R w6 w07 9w umn B & R

SHRI HANERAJ BHARDWAJ (Madhya Pradesh): Sir, 1 want an

P —

* Transiiteration of ithe speech in Persian Sceipt is available in the Hindi version of the
Debate.
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explanation. (Interruptions) He has made a serious sllzga:i.a against
the Prime Minister. (Interruptions)

SHRI PRAMOD MAHAIJAN: He has nct made snv allegation
against the hon. Prime Minister (Interruptio.s)

St Wgwe Welm: wER Y o oond @ € O wem R
oo (TR WL, ¥R W@ 1 74 § B 9 scoret docaments marked
‘personal’, secret and confideptial’ ¥ | ¥iwm o1 & =2 ug Tl T WA,
¥ Y oo T R owen w @ Y @ e sEgted ok R 2
S d| % 9 ¥ o TR 9w 9% ¥ Those were all confidential, secret and
personal document (Interruptions) Some hack door manowuvering is
going on. (Interruptions)

SHRI KAPIL SIBAL: In the press !t was stated: ‘The Prime
Minister has to choose between a no-nonsense Minister and ¢ pliant
Attorney-General’ This is what was said in the press.
....(Interruptions) This no-nonscnse Minister has taken some
documents from the Goveiment ...({nterruptions}). The Prirae
Minister is here, still no statement is allowed to be made in this
House. (Interruptions). What is the Goverament going to do about
the secret documents that have been taken away? That is the crucial
question. (Interruptions;.

SHRI NARENDRA MOHAN: ...after they have been
submitted, Mr. Sibal should not drag the Prime Minister.
(Interruptions).

SHRI KAPIL SIBAL: The Goverament is squarely responsible
for a previous, erstwhile Minister who took away the official
documents which were secret. (Interruptions).

SHRI M. VENKAIAH NAIDU (Karnataka): I would like to
know whether it is a free-for-all situation now. (Jrierruptions).

* Transliteration of the speecch in persian scrpt s avatiablz in tie Hinds ver son of the
Debate.
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SHRi KAPIL SIBAL: It is the Government which is helpless.
(Interruptions). We are not helpless. (Interruptions)

MR, CHAIRMAN: Anyway, the Minister of Law is here.
(Interruprions}. We had sent to the Ministry of Law our
...(Inferruptions). So, he can intervene.

THE MINISTER OF STATE OF THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS AND THE MINISTER OF
STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF STATE OF THE
DEPARTMENT OF DISINVESTMENT (SHRI ARUN JAITLEY):
We had received a communication from the Secretariat yesterday and
we shall, very shortly, in the next one hour or so send our response.
(Interruptions)

SHRI HANSRAJ BHARDWALI: Has he taken away your files?
(Interruptions).

SHRI ARUN JAITLEY: We are examining all those documents

and we will be responding to it in an hour or so. (Interruptions)

SHRI PRANAB MUKHERIJEE: In that case I would like to
submit, let us wait for the reply from the Ministry, because this is a
serious smatter. After obtaining the reply from the law Musistry, if
you feel satisfied that this matter can pe taken up now, then it would
be taken up. And till such time the House should be adjourned.
(Jnterruptions).

SHRI P.N. SIVA (Tamil Nadu): He cannot say that.

st A4 WgA: auNfE A, 9% o} =Een & favda W w1 @ 2
fafa ot St % @y R @ R oA @ Y ame A wld sl 2 3 ok o
W F ar AR w9 T wed § W o s ) L (FEum)

MR. CHAIRMAN: Yes, Mr. Arjun Singh. (Inierruptions)

SHRI ARJUN SINGH (Madhya Pradesh): Sir, 1 would like to
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say one thing. (/nferruptions)

SHRI M. VENKAIAH NAIDU: It is up to the Chair whether
Question Hour should bs suspended or not. If the Chair dzcides to
adjourn the House, we will not come in the way. But, please hear the
viewpoints of other Members also because they have to nut forth
their own viewpoint. ({nierruptions)

SHRI PRANAB MUKHERIJEE: You should also speak.

MR. CHAIRMAN: Mr. Arjun Singh, do you want to say
something?

SHRI M. VENKAIAH NAID: Let me compi:te, Sir.
(Interruptions)

MR. CHAIRMAN: Let Mr. Arjun Singh speak fizst.
SHRI M. VENKAIAH NAIDU:: Okay, Sir.

SHRI ARJUN SINGH: Mr Chairman, Sir, I would like to draw
the attention, and particularly the attention of the hon. Prime
Minister. e are all, I can use the word, ‘touched’ by your concern
to uphold the prestige and dignity of the House. We ail agree with
the sentiments expressed by you. If the Prime Minister had not ieen
here, we couid have adjusted with any other Minister. Bui,
incidentaily, he happens 1o be sitting in the House, at least he can
share your concern. Silence on this matter will not help.

SHRI T.N. CHATURVEDI (Uttar Pradesh): Silence is concern.
(Interrupticns)

sit ardr fde: =2 oo 2w ¥ 7 L (smEnE L,

SHRY T.N. CPTATURVEDI: He is as mnucit concerned with the
dignity of the IHouse as Mr. Arjun Singh is, as everybody else is.
When the Chairman cxpresses the concern, he echoes the sentiments
of the House. (Interruptions)

SHRI ARJUN SINGH: This is a thcory which you will regret
having mentioned now. (Interruptions)
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SHRI T.N. CHATURVEDI: This is not just a theory. Indirectly,
you wam everybody else to be involved ...(Interruptions)

SHRI ARJUN SINGH: No. I do not want everybody to be
involved. (Interruptions). This Government wants to bunk the issue.
{{nterruptions).

SHRi T.N. CHATURVEDI: This Government is as much
concerned with the dignity of the House as anybody else.
(Interruptions) He will speak when there is a praper occasion.
(Interruptions)

SHRI ARJUN SINGH: Are you the Atiorney for the Prime
Minister? (Interruptions)

SHRI T.N. CHATURVEDI: I am exercising my right as a
Member of this House. As Mr. Arjun Singh is speaking, so am I.
(Interruptions)

SHRI NILOTPAL BASU: Sir, =z scnior Member like
Mr. Chaturved: zetting up and speaking on behalf of the Prime
Minister, this is something unaccepiable. We have one of the most
articulate Prime Ministers in this couniry. (Interruptions)

SHRI T.N. CHATURVEDI: Shri Arjun Singh is so concerned
about the dignity of the House as if others are shorn of this concern.
He is blaming the Prime Minister. {({nterruptions).

SHRY ARJUN SINGH: I did not say that. (Interruptions)

SHRI T.N. CHATURVEDI: Hc is blaming the Prime Minister
only because he has not expressed himseli. Let the Minister for Law,
Justice and Company Affairs expresses himself first. As and when the
occasion arises, the Prime Minister will express himself.
(Interruptions)

SHRI ARJUN SINGH: Are you spesking on behalf of the Prime
Minister? (Inferruptions)
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SHRI T.N. CHATURVEDIL Everybody is speaking. Six
Members from the Congress Party are standing and f+0r from the
CPI (M) (Interruptions).

st v e W, o R wm § s e wmr wde ol gen d,
WiAR agvas @ ge afiul ... (ordae)

SHKI ARJUN SINGH: You pleass dusigndte Me. Chaturvedi as
the Attorney of the Prime Minister, (Interriiptions).

SHRI T.N. CHATURVEDI: Like other Mcmbers, I am 2iso
articulating my viewpoint. (Jmierruptions) They are asking to suspend
the Question Hour. (Interrupiions)

SHRI ARJUN SINGH: Quectior Hour is a separste thaaz.
(Intzrruptions)

sft g Aol Sy Wem, & s Gm g wea 3, TS S W
fem @ * foau ofE G W Ra ey L (ssEeE) .

SHRI T.N. CHATURVEDD Thae Question Hour should never
be suspended. ...(Interruptions)...

SHRT ARIUN SINGH: I am not yiclding ...(Interruptions;...

w1 (Rt ot g sl ) mamh wEke, Y nnga @ R o
T win-u 33 A W e aneE Ay ¥ ], e 3 e W w ®)
Frrdil ¥ agan ok Sy fhewel wew Y Ioorw fean R @m-ww &Y @en @
RS R R S aFrE L T R T St T R e R
R A ul, SR AM @ S W o T ¥, W, fradl ¥ amer
A% T W FER @ QG T caw ¥ am W S | oW e
F TR ged A A8 & wEA | 1 T TR @ am =33 W ¥ 7w ik
T 3, e N TEieE 3% ¥ 3 de I w v ¥, s fer e o o
R TR U TR TERE ® W P OF Y oo SfRs Wl B Wne an
ot

SHR1 KAPRIL SIBAL: Taank you, very much.

MR. CHAIRMAN: T ‘kink now we can continue with the
Question Hour., Please jet us take up the Question Hour.
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